IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABAD
. T " 0.ASND.E81/07 T o et
Betuwaen: R Dt3 of Order: 27434974
13| 82Pré bhy ‘ ' -
25| Byndle Balraj :
%ﬂ Bandari Yadaiah
4%} Bandari Bikshapathi
‘wiMylaram Gepal
6% G.?Nuthyalu e -
JaReplicants
And .
1§ The Diractor, Central Reseerch Institute of Dryland Agriculture

Santhoshnagar, Hydarabadq

Senior Administrativa Ofticer, CQntral Reaaarch Instituta of
Oryland Agricultura, Santheshnagar, Hyderabad,

The Director General, Indian Counsel of Agricultural Research,
Krishi Bhavan, Nev Deslhijt

ﬁ%ﬁaespongentéﬁ

Cau
Cou

nsel for the Applicant 3 Me KK Chakravarthy

nsel for the Respondants §  MriN@RiOevraj, BrsCCSCq

CORA M2

| :
THE HON*BLE SHRI RL.RANGARAJAN s MEMBER (R)

THE

for
coul

HON'BLE SHRI B,S.J8I PARAMESHUAR "3 - MEMEER (3J)
RIBUNAL MADE_THE F OLLDWING “GROER: o

Heerd Sri Bhaskar for Sri KiKJChakravarthy learned counsel

nsel for Csntral Gout. - -
Thers are 6 applicanta in this unﬂ They are verking as

casyal labourers at Central ‘psearch Institute of Dryland Agriculture
at Hayatnagar, Hydsrabad, R.RJCistricty They have filed this A for e

daclaration that the action of ‘the respendshhs: in not granting-the

haup

by Gouvty of India, order Ne.49014/2/86=-Estt=C dtd 7.6.1988 and for

con
par

equential direction te the respondents to implsment the same an
with the applicents in 0/A%406/86 en the Pile of this: Benchy In

similar ceses ralief had been granted on 13119973

cantdFdd

the applicsht and Sri UfSatyana:ayana fer Sri N-R;Oevraj, learned '

orary status to the applicants at par with-the Group=-0 employees
Prom 746.88 is illegal), arbitrary end violative of guidedines: issued
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The lsarned counsel for the respendents produced lstter Ne&i}
11-10(2)‘/97-5 Eott{ Dt 22331997 sddrsssed to him by Senier Admini=

ﬁtrativa OPficer of thersspendents erganigation wharein it is l
stated as folleus in para-2 of ths letter)

" Further, I eam teo stated that the cese of applicents \
~in the above DA% is similar to that ef the applicants
in 0.AG406 of .1996; The order dated 1131877 of the |
Hon'kle Central Administrative Tribumal, Hyderabad

8ench, in 0:A'G406 oP1977 is already under conside= |
ration ef tha ICAR, New Delhi, fer implementation, l

including the similarly placed casuml werkers as usll l
@s the applicantsd® | |

In vieu of the sbove submission ve do net censidar any |
direction nacessary in this connectiens When a decision is taken ,
hy&ths respondents in pursuance of the Submission made in the lettarl
dt}i223331997 the same should be intimated te ths ap |

plicants herein
thoreafters

With the sbove abservation the 0/ is dispomed of at the
admission stage itsel@ Ne costs§
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TYPEL . BY CHECKEL BY

COMPLREL EY - APPROVED' BY

IN TH. CERURAL ADIINISTRATIVE TRIBUNAL
HYLERA22L BENWCH AT HYLERABAD

Y emﬁmm G
THE HON'BLE MR.JUSTIC - .
' Eand

. THE HOW'EBLE MR.H+RASENBREPIRESAEHHA) |

Dateds: ¥*_ R _1¢97. =~

ORDER/JUDGMENT

' M-it!&v/fi.a.?iq/c‘f%\oi\]o. -

in /

"-Q_L.No. G;Eétb%i}

T.A.No. | (Wep. ‘ J

Acdmfitted and Interim directions

Disposed of with directions

Dispissed.






